
IN THE HIGH COURT FOR THE STATE OF TE
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY,THE TWENTY FIRST DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FIVi

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

[ 3488 ]

D
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

NI

n

Sri sadguru constructions .private Limited, Registered under companies actRep bv its Director sri,srinivas lioti,ii 3riiliiI"x.5"ifrn"r"yun, Ased about54 years, o/o Ftat No.404 lgof.aiq :Jfi;,sie"i"lrE, ililil.r;:0, H.n.rdiJ riii;iColony, KPHB, Kukatparrv, rueocrril_rvrl'ii ;ji# ffi i 
"" "

EtIr,

Respondents to restore the

No.364BBCS2t93K1ZX

1. The Union of lndia. Reo. by llls.g.egretary, Ministry of Finance, Department of^ Revenue, North Btdck, trteri oettri:iiodoi' 
I'rrr,*',

z r he Joint commissioner, Goods and saies tax department Hyderabad RurarDivision, Hvderabad3 The Appel[ate Joint commissioner of state Tax, Hyderabad Rurar Division,. 9..T. Complex, Nampafly, HvaeraOia-

3:iilS63'r'iff t':8TTf 3ffiJ,:li,t"',il;H,gtrnasar-2circre,

PONDENTS

Petition under.Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry one in the nature of
Mandamus, decraring the order of the Respondent No.s vide Reference
No'2A3607240581441 dated 30-07.2024 consequenry the appear orders
No'2D361025010399K dated 11.10.2025 passed by the Respondent No.3 is
wholely illegar, arbitrary and against the principles of naturar justice and arso
violative of Articres 14, 19,21 and 300-4 of constitution of rndia and
consequenfly this Honourabre court set a side the same and direct the

GST registration of the petitioner bearing



' lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Couri may be pleased to

suspend the order of the Respondent No.S vide Reference t\lo.ZA360724OSB1441

dated 30.07.2024 consequently the appeal orders No.ZD3{i102s010399K dated

11.1O.2025 passed by the Respondent No.3 and pass appropriate orders in the
interest of justice

Counsel for the Petitioner: SRI V.S.R.M.V. PRASAD SANAKA

counsel for the'Respondent No.I: sRl K. sAr AKARSH AGp REPRESENTTNG
SRI. SWAROOP ORILLA

SPECIAL GP FOR STATE TAX

counsel for the Respondent Nos. 2to5: sRl N. BHUJANGA RAo
Deputy Soticitor General of india

.l

The Court made the following: ORDER



AND

ORDER:

Learned counsel Sri V.S.R.M.V.prasad Sanaka

appears for the petitioner.

Sri K.sai Akarsh, rearned Assistant Government

Pleader, representing Sri swaroop oorilla, rearned speciar

Government Pleader for State Tax, appears for respondents

No.2 to 5

2. The Goods and services Tax (GST) registration

certificate of the petitioner bearing No.36ABBCS2793 KLZX

was cancelled vide impugned order passed in Form GST

REG-19 dated go.oz.2o24 for non-filing of returns for a
consecutivd period of six months. The petitioner preferred a

time-barred appeal against the order of cancellation of

registration certificate which has been dismissed on the

ground of delay. Thereafter, the petitioner has filed the

instant writ petition for revocation of cancellation of GST

registration certificate.
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3. Learned counsel for the petitioner subrrLits that the

main reason for non-submission of returns is that the tax

consultant has not filed the returns despite receiving

instructions from the petitioner and it was also unaware of

the show cause notice and there was no intentionar delay.

Though the petitioner has sought to file an apprication for

revocation of cancellation of GST registration certificate but

the GST portal does not permit the petitioner as being

beyond the time limit prescribed for submission. Therefore,

the petitioner prays that the respondent authorities may be

directed to entertain the petitioner,s application manualry

and take a decision thereupon in accordance with law.

4. Learned Assistant Government pleader for State Tax

submits that the apparent reason for'cancellation of GST

registration certificate was on account of non-firing of

returns for the consecutive period of six months.

5. Having regard to the aforesaid facts and

circumstances and also taking note of the fact that the

GST registratir)n certificate of the petitioner was cancelled

on account of non-filing of returns for the conrsecutive

/
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period of six months, if the petitioner approaches the

competent authority within a period of one week from

today for submission of application for revocation of

cancellation of GST registration certificate, in physical

form, the competent authority would entertain it and take

a decision thereupon in accordance with law within a

period of three weeks thereafter.

6. The instant writ petition is accordingly disposed of.

There shall be no order as to costs.

Miscellaneous applications pending, if any, shall

stand closed.

SD/.P.C. SULEKHA DEVI
ffi

To,
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//TRUE COPYII
SECTION OFFICER

1. The Secretary, Union of lndia, Ministry of Finance, Department of Revenue,
North Block, New Delhi-110001

2. The Joint Commissioner, Goods and Sales tax department Hyderabad Rural
Division, Hyderabad

3. The Appellate Jcint Gsrnmissioner of State Tax, Hyderabad Rural Division,
C.T. Complex, Nampally, Hyderabad

4. The Assistant Commissioner State Tax, Hydernagar-2 Circle,
5. The Deputy State Tax Officer, Hyder Nagdr-2
6. One CC to SRl. VSRMV PRASAD SANAKA, Advocate [OPUC]7. One CC to SRl. N BHUJANGA RAO, Deputy Solicitor General of lndia

IoPUCI
8. Two CCs to SPECIAL GOV PLEADER FOR STATE TAX, high Court for the

State of Telangana, at Hyderabad TOUTJ
9. Two CD Copies
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HIGH COURT

DATED:2111112 25

ORDER

WP.No.35268 of 2025
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DISPOSING OF THE WRIT PETITION
HOUT COSTS
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